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-- 

'7-12-94 	' 	. 	IVntioned by Mr. B. K. Sharma for urgent 

00- 	rders. Issue noti e to the' respondents 
jj- 	'2 to 5to shicau e as to why the applica- 

J5 .pUcatioi 	13 Is ,, 1 	,.1v" --ition should not be admitted ard interim 
tOfl 	1Ih,ntLme. I 	J1-i 	re1ief as prayed qhould not be continued. 
C 	F 	H 	2..', 	': 'eo 

• 	,Furthe, returnab e on 19-12-94, 	Mr.B.K. IijL(- 
'Sharrna is pernutt d to give notice to the 
respondent 	No.5 separately from the 
offjcjal notice. The respondents 2 to 4 are 

I 	 - 
,directed not to 	e1ie 	the applicant in 
'pursuantof the 	mpugn'ed order dated. 

Ih 	Ifr 2-11-94 till 19- 2-94 if he has not already . 	kL ) 
'ben relievéd'f om his toff-i-&e will be at 

: ,:.1iberty to appi 	for 	acating/modifyjng 
'the-Ad-interim 	rder if such Occasion 
!arisEs earlier t. 	19-12-94. 	Liberty to 
:app1icant to s ek extension of the M 
'iflterim order 	n 1912-94. Adjourned, to 

- 	
,19-12-94 for admission. 

Vjce 	airman 

im 
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O.A .227/94 

OFF(CE 	NOTE DATE' 	 COURT 	ORDER 

1294I 	Ln Ba rgent 

;'-order... Issue notice to the respondents 

•' 2 to 5 to show cause as to why the appli- 

cation should not be admitted and interim 

'relief as prayed should not be continued. 
Further, returnable on 19-12-94. 	Mr.B.K. 

Sharrna is permitted to give notice to the 

resp. 	No.5 separately from the 

o.ffi 1cial notice. The respondents 2 to 4 

are directed not to relieve the applicant 

in p ursuarm of the impugned order dated 

2-11-94 till 1912-94 if he has not 

: '.313Y been relieved. The respondent No.5 

if seeks to join and has 	lredy been 

relieved from his post will be at liberty 

to apply for vacating/modifying tbfs Ad- 

interim, order if such occasion arises 
.' earlier to 19-12-94. Liberty to applicant 

to seek 	extensibn 	of the Ad-interim 

order on 19-12-94. Adjourned to 19-12-94 

for admission. 
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'5. 
227/94 

/ 	CQJRT'S ORDER 

Mr. B K Sharma for the applicant. 

Mr. S K Sengupta present in person 

for respondent No. 3• 

Notie before admission was issued 

to the respondents. 

Mr. G. Sarma, Addl.'C.G.S.C, seeks to 

appear for respondent no.1. 

Mr.Sengupta states that Mr. Acharyya 

who is transferred from Silchar to 

Dibrugarh is expected to join SOOn 

and till that time the applicant will 
be continued at Dibrugarh pending 

consideration of his representation, 

Annexure 5, which though was being 

considered the applicant rushed to 

file this application in the Tribunal. 

He,also assures that the request of 

the applicant, to, allow him to continue 
at.,Dibrugarh till the H.S.L.Q. examin- 

S 	 tAfj5t 4,- 
ation of his daughter is over sympathe-

tically Since the representation has 

been addressed to respondent no. 3 

himself we think that it is in the 

best interest of the applicant to let 

the respondent no. 3 consider and 
dispose of his representation. In this 
$ ituat ion Mr • Sarma ,'

I 	/€., 	
1-.C- 

L s e ek s .t o 
withdraw the application with"li•berty ' 
to file fresh application if occasion 
arises. Consequently the respondent 
no. 3 is directed to deal with the 
representation of the applicant in the 
light'what is noted above and inform 

4 
the applicant about its result. 

P,T.O, 	. 




